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. awoV Appropriation Bill

(Vote on Account) Bill
[MR. Chairman ]

the third column of the Qrder Paper,
be granted to the President out of the
Consolidated Fund of the State of Madhya
Pradesh, to defray the charges that will
come in course of payment during the
year cending on the gist day of March,
1980,in respect of the following demands
entered in the second colunm thereof—

Demands Nos, 5 to ¢, 6 to 11, 13,
17 to 24, 27 t0 30.
32 to 35, 40, 41, 43.”

The motion was adopied.

19.X2 hrs’

MADHYA PRADESH APPROPRIATION*
(VOTE. ON ACCOUNT) BILL. 1afo

THE MINISTER OF FINANCE AND

INDUSTRY (SHRI R. VENKATARA-
MAN : 1 beg to move forleave to intro-
duce a Bill to provide for the withdrawal of
certain sums from and out of the Consolida-~
ted Fund of the State of Madhva Pradesh for
the services of apartof the Financia year
1980-81,

MR. CHAIRMAN : The gnestion is

“That leave be granterd to introduce a
Bill to provide for the withdrawal of
certain sums from and out of the Con-
solidated Fund of the State of Madhya
Pradresh for the services of a part of the
finaucial year 1g80-81."

The motisn was adopted.

SHRI R. VENKATARAMAN : I iutro=-
ducet the Bill.

1 beg to movet

“That the Bill to provide for the with-
drawal of certain sums from and outof the
Consolidated Fund of the Stare of
Madhya Pradesh for the services of a part
of the financial year 1g80-81, be taken
into consideration.”

MR. CHATRMAN : The question is:

“That the Bill to provide for the with-
drawal of certain cums from and out
of the Consolidated Fund of the State of
Madhya Pradesh for the servicez of a
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part of the financial year 1080-8;
be taken into consideration.”

The motion was adopted.
MR. CHAIRMAN : Now we take uy

claus* bv clause,
The auestion i3 :

“That clause: 2, 3 and the Schedile
stand part of the BIL”

The motion was adopted.

Clanses 2,9 and the Schedule were added 1
the Bill.

Clanse 1, the Enacting  Formula and  the
titie were  added 1o the Bill,

“*SHRI R. VENKATARAMAN: Sir, 1 beg
to move : —y

“That the Bill be pasv. d.”
MR. CHAIRMAN : The question is:
“That the Bill be paswed?

The motion was adopied.

19.14 hrs.
MADHYA PRADESH APPROTRIA-
TION BILL*, rofle

THE MINISTER OF FINANCE AND
INDUSTRY

SHRI R.VENKATARAMAN: Sir. Ibre to
move for leave to introduce a Bill to avthori-
se paym-nt and appropriation of certain fu-
rihier sums from and ont of the Consofidated
Fund of the State of Madliya Pradesh for the
service™ of the financial vear 1976-8o.

MR. CHAIRMAN : The Question is :

“That leave be granted to in*roduce 2
Bill to authorise payment and appropri-
ation of certain further sums from and
out of the Consolidated Fund of ihe
State of Madhya Pradesh for the services
of the financial year 1979-80.

The motion was adopted.

SHRI R. VENKATARAMAN: T iniro-
ducet the Bill.
SHRI G. M, BANATWALLA (Ponnani):
vou have sufflcient money to-day, Why no
you come on Monday ?
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SHRI R. VENKATARAMAN : Sir, I
beg to movef,

“That the Bill to authorise payment and
appropriation of certain further sums
from and out of the Consolidated Fund
of the State of Madhva Pradesh for the
services of the financial year 1979-80,
be taken into consideration.'

MR, CHAIRMAN : The question is:

“That the Bill to authorise payment and
appropriation of certain further sums
from and out of the conso'idated Fund of
the State of Madhva Pradesh for the
services of the financial vear 1979-Bo,
be taken into consideration.”

The motion was adopied.

MR. CHAIRMAN : We shall now take
up clause by clawse ..... /Interruptions)

SHRI. M SATYANARAYAN RAO :
Let him draw, Sir, It is only for the poor
prople of Madhya Pradesh.
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MR. CHAIRMAN: Now, the question is:

‘“Thatclauses 2, 3 and the Schedule stand
part of the Bill.”

The motion was adopted.
Clauses 2, 3 and the Schedule were added to the
Bill,
Clause I, the Enacting Formula and the title
were added 1o the Bill.

SHRI R. VENKATARAMAN : Sir, [
beg to move :

. A

*That the Bill be passed.”
MR. CHAIRMAN : The question is :

«That the Bill be pasied.”
The motion was adopted.
SHRI R. VENKATARAMAN : Thank
you very much .
19.17 hrs.

The Lok Sabha then adjourned till FElepen
of the Clock on Mondgy, March 17, 1980
Phalguna 27, 1901 (Saka).

+ Moved with the recommendation of the President.



